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CENTRAL ADMIN ISTRATIVE TR LBUNAL
JODHPUR EENGCH, JODHPUR .

Date of Order : //.0%. 2c0)

O. A. No. 30/2001.

Lal Singh, $/0 Shri Baney Singh R/o House No. 633,
Sector 18 Chopasani Housing Board, Jedhpur wWorking
as Upper Divisioen Clerk, K.V. NO. 2(alr Force),

J odhpur.

APPLICANT , 4
VERSUS

1. Union of India through Secretary Ministry of
Human Resources and Developrent (HRD) , Shastri
Bhawan, New Delhi.

2., Additienal Secretary, Ministry of HRD cum Vice
Chailrman K.V.S . Department of Education, Shastri
Bhawan Wew Delhi.

3., Comnissioner K.V.5. (H.0.) 18 institutiocnal area,
Saheed Jeet Singh Margg New Delhi,

4. Deputy Commissioner (Academic) K. &S . (HoQ.) 18
institutional area, Saheed Jeet Marg, Newy Delhi,

REGPONDENTI 4 o »

Mc. K. &. Chouhan, counsel for the aApplicant,

cRaM
Hon' ble Mr, Justice, B. 8. Ralkote, Vice Chairman.
Hon'ble Mr. Gopal Singh, Administrative Meiber.
( per Hon'*ble Mr. Gopal =ingh )

In this application under Section 19 of the
administrative Tribunals aAct, 1985, applicant Lal
S ingh has prayed for a direction to the respondents
to fix the pay of the applicant in the scale of
R8s, 5000-150-8000 and pay the arrears alongwith the
interest @ 24, per annb.m. The applicant has also
prayed for extending the benefit of Assured Career

Progress iom Scheme(aCP) with all consequential benefits
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2. Applicent's case is that he was working on

: the post of Upper Div;.sian Cierk (U,D.C., for short)

' .and the pay scale of Rs, 4,000-100_6,00UZSiescribed
for the said post by the vth pay Commission, The
applicant was also handling cash and for that purpose
he was granted special pay of Rs. 70/- per month,

It is the contentiom of the applicant that vth Pay
Commission had recommended the pay scale of Rs, 5,000~
150~8,000 to those U.D.CE. who were drawing a special
pay of Rs. 70£ per month, The respendents department
has however fixed the pay of the applicant in the

p- : pay scale Qf'RS. 4,000-100~6,000. Representations

weré made by the applicant in this regard, but +o.

no avall. Hence, this application.

3. Vth Pay Comnission recommendations I.as
accepted by the Government of India, provided a pay
scale of Ks. 5,000-150-8,000 for U.D.C' : who were

drawing special pay of ks. 70/~ per month, The U.D.Cs .

: not drawing the special pay were given the pay scale of
RS .4,000=100-6,000. The upgraded scale given to the
U DL dtawmg special pay of Rs .70/~ per month was
P subject to fulfilment of specific conditioms.
\Z@ Governimment of India, Department of Expenditure,

O.M. No. F.6/31/99-IC, dated 19.03.19299, provides the

course of actien to be adopted for placesment Of U.D.C§-
carrying the pay scile Of Rs. 1200-2040 with a special
pay of Rs. 70/~ per menth in the revised pay scale of
RS. 5,000-150-8,000. We consider it appropriate to
extract below the‘ Government of India order dated

" G.L.,Dept. of Expenditure, O.i. No. F.6/31/
99/1IC, dated 19.03.1999.

Grant of upgraded pay scale to 10k pOsts
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of the UDCs in noen-secretariat administrstive
offices for fixation of pay.

The undersigned is directed to say that
consegquent toO the recommendations of Fifth o
Central Pay Cowmmission regarding upgradaticn of
104 posts of UDCs in receipt 0Of special pay at
the rate of Rs.,70 per month to the level of
Assilstant 1in the pay scale corresponding to _
Rs, 1,000-2,660, the upgraded pay scale £for sucl
posts of UDCs was notified vide Netificatien,
dated 30.09.1997. However, certdin doubts have
now been raised regarding the procedure to be
followed while granting the upgraded pay scale
t0 the UICs covered under this scheme. The
watter has been examined in this Department in
conultation with the Departinent of personnel
and Training. It has been decided that the
following course of action may be w«dopted for
placement of UDCs carrying the pay scale of
RS «1,200-2,040 with speclal pay of Rs.70 per
month in the revised scale of Rs, 5,000-8,000,
as mentiomed against 31 No.l(qg) of part-B of
the First Schedule teo CG& (RP) Rules, 1997;a

(a) UDCs posted against 104 identifled posts
may initially be placed in the scale of
R8s .4,000-6,000 and allowed special pay of
RS ,140 per menth with effect fron 1-1-1296,

(b) A sanction may bé lssued to create addis: - .
tional posts of assistants in the scale of
R8.5,000-8,000 equal tO a nuuwpber of 10s
identified posts of UDCs carrying special
pay ©of Rs,70 per month.

() aAgainst the additional posts of Assiskants
50 created, UDCs may be considered for
promotion on the basis of seniority-cum-
fitness. Their pay on promotion may be
fixed in terms of MR 22(1) (a) (1) . Furthe
wherever UDCs are carcyiung special pay of
Rs,., 140, this may be taken into account in
fixacion of pay.

(d) from the date, the additional created posts
of Assistants are filled up by promotion as
wentioned in (c) aboje, the posts of UoCs
carrying special pay ©f Rs.140 per wmocnth
(pre-revised Rs. 70) may be abolished.

(e) If any UDC drawing a pay of Rs. 140(pre-
revised Rs.70) does not get promotion te
the post of Assistant in terws of para.

(b) above, he may be transferred and posta
agalnst an unidentified post of UpC not
carrying special pay. From the date of
transfer to the unidentified post the
speclal pay of Rs. 140 may be discontinued

2. The existing eorders on the subject stand
modified toe the extent mentioned in Paras. {(a)
to (e; abovel®
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4 It would be seen from the Government of India
letter dated 19.03.1999, that the UDCs drawing specizl
pay O£ Rs. 70 per month were not to be granted higher
scale of pay of Rs8.5,000-150-8,000 automatically.
New poests of Assistants in the pay scale of Rs,5,000-
150-8,000 eguyal to the number of 10% identified posts
of UDCs were to be sanctiened and the UpDCs drawing
special pay ©f Rs.70 per i'uonfh were to be Upgraded

to the pay scale of Rs. 5,000-150-8,000 by promotion.
In the intervening peried their special péy was
incresed to Rs.l1l40 per mor;th. LyDCs who could nect
be promoted to the post of Assistants in the pay
scale of Rs . 5,000-150-8,000 were to be pOsted
against an uidentified post of UDC not carrying the
special pay end with zhi?ransfer to the unddentified
post, the UDC concerned wouldcease to draw the
speclal pay @£ Rs. 140. Thus, repondents department
has to examine the case of the applicant in terms of
Government of India order dated 19.03.1299(Supra)

and extend the benefit to him if permissible.
Accordingly, we pass the order as under g -

" The 0A is disposed of with a direction to
the respondents to consider the case of the
applicant in teriws of Government of India
Circular dated 19.03.1999 and extend hiua the

benefit of higher pay scale if feund
permissible., No costs.®
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( GoPAL SIN@H ) ) ( JUSTICE B,3. RAIKOIE )
adimn, Member ' Vice Chailcman
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